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Shri C. Subramaniam: The con-
ventional type of manure, like the
farmyard manure, green manure and
other things, can be produced by the
farmers themselves,
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Shri C. Subramaniam: This is a sug-
gestion which I shall pass on to the
UP Government,

Departmentalisation of Clearance of
Foodgrains
+
Shri Himatsingka:
Shri P. C. Borooah:
 Shri Rameshwar Tantia:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question No.
526 on the 156th December, 1964 and
state the decision taken on the ques-
tion of departmentalisation of food-
graing clearance at Calcutta?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri
D. R. Chavan): It has been decided
that clearance of foodgraing at Cal-
cutta would be departmentalised gra-
dually in stages, beginning with
clearance from one berth at which
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arrangements for graing discharge
would be made through a Marine
Leg. The Marine Leg is expecteg to
go into operation within the next few
weeks.

Shri Himatsingka: Is the Govern-
ment aware that a lot of foodgrains
is misdelivered during movement
from the ships to the godowns, and
if so, does Government contemplate
taking any proper steps?

Shri D. R. Chavan: That is the
reason why this Marine Leg is being
put in Calcutta, where, from the hold
of the steamer, the grain would be
taken direct to the silo,

Shrimati Savitri Nigam: What has
happened to those automatic machines
which were expected to do this job in
Calcutta port?

The Minister of Food and Agri-
oulture (Shri C. Subramaniam): The
machines are being fitted in, in Bom-~
bay and Kandla at present.
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The Deputy Minister in the Ministry
of Food and Agriculture (Shri D R.
Chavan): (a) No, Sir.

(b) and (c). Do not arise,

Shri D. C. Sharma: May I know
what are the rules and regulations
now pertaining to the movement of
foodgrains?

The Minister of Fooq ang Agricul-
ture (Shri C. Subramaniam): With
regard tc rice, each State is a zone
and any movement from one State to
another State can be done only with
a permit of Government and there
can be only Government movement.
That is the main thing. With regard
to wheat also, now, it is a State to
State zonal movement, apart from Pun-
jab being linked up with Jammu
and Kashmir and Himachal Pradesh.
Therefore, there also, the movement
of wheat has to take place from State
to State, under the authorisation of
Government or only on Government
to Government basis.

Shri D. C. Sharma: There has been
some talk about the defective func-
tioning of the price control machan-
ism of the Government. May I know
if any loopholes in the price control
mechanism have been plugged up and,
if not, when they will be plugged up?

Shri C. Subramaniam: As far as
price control is concerned, it now ap-
plies only to paddy and rice, and it is
working more or less satisfactorily.

Shri P. R. Chakraverti: May I know
whether the Government has consi-
dered both aspects: continuing the
zonal system now and the long term
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scheme, £ any, for
system?

abolishing the

Shri C, Subramaniam: The long
term scheme ig not to have the zones
and to have the country as one unit.
But with regard to the short term
aspect, we had disougsions recently
with the Chief Ministers and we are
hoping to take a decision soon

Shrimati Savitri Nigam: May 1
know whether the Government and
the Minister have received some re-
presentations from the food procurers
that the movement system and the
way the whole system has been or-'
ganised are defective and that is why
more foodgrains are lying at the sta-
tions?

Shri C., Subramaniam: I have not
received any such representation.
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Shri D. R. Chavan: It is not correct.

Shri Narendra Singh Mahida: May
I know whether it is a fact that the
State of Gujarat has approached the
Central Government to remove the
food zone and allow free movement
of foodgrains in the State?

Shri C. Subramaniam: Yes, Sir. The
Gujarat Government’s viewg in this
regard have been made known to the
Central Government,

Shri Ranga: Have the Government
thought of asking the CBI to enquire
as to what extent and in what man-
ner the zonal controls are being ex
ploited by people who are interested
in the so-called political life and also
by the police who are posted at all
these check-points on the border
areas?

Shri C. Subramaniam: There is no
proposal to have a CBI enquiry into
this matter.

Shri Daji: Is the Government aware
of the chaotic condition regarding the
movement control on coarse grainc
resulting in a ban on movement when
the harvest comes in and, with a sud-
den lifting of the ban, the grains arc
purchased by the traders as has hap-
peneq last Apri] and which is hap-
pening even now, and do the Govern-
ment consider about having a uniform
policy regarding coarse grains also?

Shri C. Subramaniam: We have al-
ready taken a policy decision and we
shall stick to it; we would not change
it in the midst of the season.
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whether any consensus was reached at
the recent consultations with the
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Chief Ministers and if not, what was
the basic cleavage of opinion?

Shri C. Subramaniam: The basic
cleavage is, one set of States wanting
the continuation of the zones and ano-
ther set of States wanting the dis-
continuation of the zones,
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Shri C. Subramaniam: This matter

is under consideration and we hope
to take a decision soon.

Shri D. N. Tiwary: People living on
borders of two States take baskets
of foodgraing on their heads and go
from one border to the other. Is Gov-
ernment considering to make free such
headloads from any control?

Shri D. R, Chavan: Up to the extent
of 5 kgms can be carried by a bona-
fide passenger ag part of his luggage:
In the orders which have been issued,
that concession has been given.
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Shri C., Subramaniam: I have al-
ready said the matter is under con:i-
deration of Government and we shall
take a decision soon.
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Shri C. Subramaniam: I cannot
answer a question like thig unless
notice ig given.

Shri Radhelal Vyas: In view of the
Government’s experience in the las:
one year, may I know whether the;
have reached the conclusion that this
restriction on movement of foodgrains
has resulted in stabilising the price
of foodgrains and also making avail-
able the procured foodgrains to othen
States at a reasonable price and if
thig is disturbed, it will disturb the
whole food policy?

Shri C. Subramaniam: This is the
argument for the retention of the
zone, There are other arguments for
discontinuation of the zones. This i
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only for movement from one State to
another, Within a village or a State.
there is no question of any restrie=-
tion. 1
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Mr. Speaker: Which are the States
which have not agreed?

Shri C. Subramaniam: Gujarat and
Maharashtra want that the zones
shoulq be removed. Other States
want their retention.

WRITTEN ANSWERS TO
QUESTIONS

Scheduleq Tribes

(Shri Uikey:

Shri R. S. Pandey:

Shri Vidya Charan Shukla:
] Shri Radhelal Vyas:

Ll)r. Chandrabhan Singh:
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Will the Minister of Social Security
be pleaseq to state:

(a) whether Government are con-
sidering the proposal to constitute a
Committeec for the removal of ano-
malies in the criteria hithertofore
adopted by Government for deter-
mining Scheduled Tribes; and

(b) if so, the details of the same?

The Minister of Law and Social Se-
curity (Shri A, K. Sen): (a) The





